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B.C. Sarma, AM

"This CP(C) has been filed on the ground thét the
direction given in the judgment dated 3.4.96 in OA 102/96 has not
been implemented by the alleged contemners. That application was
disposed of in the following terms: |

"In view of the above, the application is allowed.
The impugned order, dated 25.8.95, (annexure-A3) is
Rereby quashed and set aside and the respondents are
directed to allow the applicant to continue in service
till he attains the age of superannuation, as per
official record. The applicant shall bé reinstated in
service immediately and we also order that the
intervening period from 1st February, 1996 to the date
of reinstatement shall be treated as on duty and the
applicant shall get all consequential benefits of this
period as well. The application is thus disposed of
at the stage of admission itself without passing any
order as regards costs."

2. When the hearing of this case was taken up today Mr.

B, Chatterjee, learned counsel for the applicant submits that the




